
Open Curt

CENTRALADMINISTRATIVETRIBUNAL----ALLAHABADBENCH
-ALLAHABAD

All.h.b •• this the 13th
;

2000

Hon'ble Mr.Justice R.R.K. Trive i, Vice Ch.irm.n
!i2n'ble Mr, 51 Dfi.'i-1, Hember A)

f'arm•. Nan. 5/0 Moih•.dev MM.njhi, R/e G•.mbhir H•.t.,
Post PaLt.u H•.t., District Si\ ••n(Bihil.r), presently

peste .t Telephone Cxch.nge Ujh•.ri Tehsil H.sanpur,
District JYlOtibil. Phule Nag.r,

fu;:elic.nt
!3y A voc •.te Shri D,i', Singh

1. Union of In i. through Chief G~neril.l Milnil.ger

(Phones) Department of Telecommunication, Deh-

ra un, U.?,

2. Telecom District Mil.n.ger, Dep_rtment of Tele-
communication, Mer••• b.a,

3. Sub Division.l Engineer Phones ), Dep.rtment
of Telecommunic-tion G.jril.ull, District Jyotiba
Fhul e N_g.r.

Respondents

Q ~ Q ! ~(Or.l )

~...!:!£!!.·ble Mr.Justice R~,:l<. Trived.i, V,C,

By this .pplic.tion un er Section 19 f

the Acministr.tive Tribun •.ls Act, 1985, t.he ap lic.nt

ha s pr.yed for •. direction to the respondents -to

regul-rise his ervices -s L•.bourer(~z-oor) _nd

•••• pg.2/-



:: 2 ....•

pOLy r'equLs r s-l-ry for the same, It is c La Lrned

th.t the -pplic.nt is serving for the Last, 11

be~n consi~ere.. Counsel for the _pplic.nt h-s

.1so invite our .ttention tow_r~s -nnexures-8
_nc. 9, which a re tre r epz-es errt.a t.Lone,~i le by

Telecommunic_tion, Govt. of Inai-, Office of the

C.G.M(Phones), Dehr.dun U.P ••• tea 27.12.1996.

As a pp l.i.cant. hiilSaIrea y approached the -ppropri.te

s ut.horLt.y , in our opinion ends of justice sh.ll

be better serve. if the -ppliciilnt'srepresent_tion

is ~irectei to be aecidec by the responaents.

2. The _pplic_tien is _ccoraingly ~isposeft

of fin-lly I with the direction to Chief Gener.l

MKn.ger, Telecommunic-tion, Govt.of Inui-, Office

of the C.G.M.(Phones), Dehr_aun, U.~., to decide

the repr esen cat.Lon of the -pplic_nt by - rea sonea
<>'0..... ",'-

orier within 3 weeks from the .-te/~hc py of this

or~~ tf~ 1eil bet" re him. To •.veil! de 1•.y, the •.ppli-

c.nt sh.ll be .t liberty to file freshrcOpy of

represent.tion .longwith the Order. There will

be no orier .5 to costs.

J~
Member (A)

/M.M./


